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' BOMBAY ACT No. XV OF 19381
8 [TEE Irmmr LuNacy (Bomsn' Annmmm) Ac'r, 1938]
' [24th June 1938)

An Act to ammd the Indmn leaey Act, 1912,2 in its apphcatxon fothe '
Province oI Bombsy.

Vot WE'EBEAS it is expedlent to amend the Tndisn Lunsncy Act, 1912, in its applica-

tion to-the Province of Bombay for the purpose hereinafter appearing ; It is hereby
enasl:ed a8 follows

1. This Act may. be ca]led the Indxa.n Lunancy (Bombay Amendment)
Act; 1938 o ‘

2. In the Indlan Inmancy Act 1912, afber sect!on 33 the followmg new section
ahall bemserbed, namaly d!

. 38A (1) When a0y telmve or fnend of: 3 lunatm detained in any asylum

*-under the ‘provisions of section 7, 10, 14, 16 or 17 is desirous that such lunatic

shall he temporarily relessed and dahvered over. to his care and custody, he may
make an application to the person in charge of the ssylum, who shall make an
order for the temporary release of such lunatic for a penod not exceeding sixty days,

“unless for'any reason he considers that such release is. undersxmble and such
lunatic shall, thqrsupon, be 8o teleased.
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{2) No order under sub-section (Z) for the tempqrary reloasé of & lunatio

detained undar setion 7 or 10 shall be passed except on an application of the

- petitioner on whose petition such lnnam was detamed or without the consent in
_wntmg of sizch petitwner : L

vade&thnt,tfmanysuchme, 14:- sppearatothe person in charge of the

‘ asylum that stich petitioner refuses, without - sufficient reasons, to accord such

congent, he shall refer the application made t0 him under sub-section (I), to the

te who would have jurisdiction to detain such lupatic under section 7 or

10 and such magistrate may, after making such enquiry as he thinks fit, order the

- temporarymlemofmmhlunatmforthepemdspmﬁedm sub-section (I).

{3) Any order made for the relesse of a lunatic under sub-section (1) may, on
“the. application of any relative or friend, at any time during the period of his
“release, be set aside, or varied by the magistrate who would have jurisdiction to

detain such lunstie in an asylum under section 7,10, 14, 15 or 17 on any ground
- other than that the lmtwwunotmastateofmmdﬁttobe released. at the
- time the ordarforhm release was made under sub-section (I). If the order of
ruleaae is 0 get; aside, the lunatic shall be re-admitted and detained inthe asylum.

(d) Tf a lunatic relasse& wnder sub-sestion (7) or (2) is, ubany time during the
of his release, found to be unmanageable or dangerous and unfit-to be at

», the person who applied for his relesse may take the lunatic to the asylum,
nmi such lunatic ahaﬂtherwpon be readmitted and deteined in the asylum. -
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(5) If & lunatic released under sub-sectibn (I) or (2) does not return to the
asylum at the expiration of the period for whith he was released and if no order for
his discharge has been passed under section 31 or section 33 or if he 1, at any time
during the period of his release, found to be unmanageable or dangerous or unfit
to be at large and the person who applied for his release states by &
written application to the person in charge of the asylum that he ig unable to bring
him $o the asylum such lunatic shall be deemed to have escaped from the asylum
and may at|any time within one month after the expiration of the said period be
re-taken to and detained in the asylum in the manner provided in section 36 :

Provided that such & person shall be deeme%d to be discharged if on or before the
expiry of the period for which he was released, the Board of Visitors is satisfied

either (4) ad & result of investigations conducted by the person in charge of the
asylum concerned or (b) on receipt of a certifibate signed by & medical practitioner
that the ‘

may with safety be discharged.”






